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All rapes are alarming, irrespective
of the status of the woman raped.
Under the garb of the word “alarming”
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MR CHAIRMAN: We will now have
to take up Private Members’ Bills.
So, you can continue your speech
when this Resolution is taken up the
next time.
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MR. CHAIRMAN: Private Members™
business starts. -
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MR. CHAIRMAN: Ves.
15.81 hrs.
[MR. DEPUTY SPEAKER in the
Chair]

MR. DEPUTY.SPEAKER: We shalb
now take up Private Members' busi-
ness,

INDIAN MEDICINE CENTRAL
COUNCIL (Amendment) BILL®*
(Amendment of Section 17 and Second
Schedule)

PROF. MADHU DANDAVATE
(Rajapur): I beg to move for leave to
introduce a Bill to amend the Indian
Medicine Central Council Act, 1870.”

MR. DEPUTY SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bil] to amend the Indiam

Medicine Central Council Act, 1970.”

The Motion was adopted,

PROF. MADHU DANDAVATE: Sir,
I introduce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 75 and 164)

PROF. MADHU DANDAVATE
(Rajapur): I beg to move for leave
to introduce a Bill further to amend
the Constitution of India.

MR. DEPUTY SPEAKER: The ques-
tion is:

“That leave bhe granted to intro-
duce a Bill further to amend the
Constitution of India.”

The Motion was adopted.

PROF. MADHU DANDAVATE: I
introduce the Bill.
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